
O.A. No. 22/1996 

Srnt • Karrlla Dev i 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
JODHPUR BENCH : JODHPUR 

Date of order 

- ... 
v e r s u s 

20.3.1997 

Applicant. 

,1. Union of India through the General 

~. 
·-r.) 

Manager, Nocthern Railway, Baroda House, New Del hi. 

2. · Divisional Railway Manager·, Northern 
Railway, Bikaner Division, Bikaner. 

3. The Divisional Accounts Officer, 
Northern Railway, Bikaner. 

Kaushik, Counsel for the applicant. 
Vyas, Counsel for the respondents. 

Mr. Gopal Krishna, Vice Chairman. 

Hon'ble Mr. O.P. Sharma, Member Adrninist~ative. 

RON 1 BLE MR. GOPAL KRISHNA: 

Respondents. 

Applicant Smt. Karnla Devi is the widow of late Shri Laxmi Narayan, 

who had filed an application under Section 19 of the Administrative 

Tribunals Act, 1985, praying therein that the respondents be directed to 

reckon the period of 3 years 10 months and 19 days for qualifying service 

and revise the pensionary benefits accordingly. Since Shri Laxmi Narayan 

-:\_died during· the pendency of this O.A. 1Bis widow Smt. Kamla Devi has been 

substituted in his place as legal representative. 

2. We have heard the learned counsel for the parties. 

3. The contention of .the applicant is that while computing the 

pensionary benefits payable to the de ceased applicant, the respondents 

~~ erred in not reckoning the period of 3 years 10 months and 19 days as 

L._ ___ . -·---------------
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qualifying service and it is, therefore, urged that the said period be 

added to the qualifying service rendered by the deceased Laxmi Narayan and 

pensionary benefits be revised accordingly. It is obvious from the 

records produced by the respondents that Late". · Shri Laxmi Narayan 

remained absent for a period of 3 years 10 months and 19 days which period 

was treated as leave without pay and, therefore,'this period was rightly 
_:;-:::_- ~-- ··~ 

,·~·rj-· .,. , .', "'.o:,., ·:;.; n'Gt counted as qualifying service. 
""..;j, .-.>~:':_- ~~~"\.\ 

· ~--· '/ ' Yo' .. \\ 

r~~·>:'i ' '~ -o~:·w\sion is concerned, the same has not. been paid because the applicant 

·· '1 · -TI dicl not submit an application for commutation of pension. Interest 
1,. ... -. - it .I": 
' ,..7' '\, I •:rf~l.r 

·.·. , . . . cTa.'irred has already been paid. 
'• ,'" \ l ... / 

·,_ ' '_t,' < _:_:/~· '-su~[J· • The awlication is dismissed. No order as to costs. 

' Cl~tw 
/' 

(O.P. S ) ( OOPAL KRISHNA ) 

So far as the prayer for ~ommutation 

The present OA, therefore, does not 

Memter (A) Vice Chainnan 

cvr. 

L__ __________________ _ 
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Part H and III destroyed 
in my pr.esence on ··~~,v3 under the supervision of· 
section cfficer ( J J as per 
order dated':\··· .... U-y/3 )w:S 
\..-:::: - i::. 

Section officer (Record) 
~ 
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